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ftc 0. A ls hied ;-unst -the trus-ter order 

pa.s•d b  the iuhonc. i'iie 	heant while, serving a a 

1.11I .'eachcr, -she wa orUcred to t:c e1nj,'or3nk.' attached to 

the present fticenainch, Matkan,n. 'Ihough, tiu work 

traimen:m was temporary l'fl iature the i-fpp buant sd'miits 

that as Thc is to loo1,. aher he stueh. o [ her daughter and a o 

her aiImi h-er-u-Lw, t is uiunous -anU wdl cause 

the 

'ud to 'ork 'n 	'ork 

15 abosn 	Kms L oni 	rc,- eni statioi. 

oin 	hat. t he rhcant -u.hnit-s that s he h ad CT\' ed hi 

50 flini 	her .t-i nsirtudin, i hiianii 

1 	 4" 'v i'ien ;.ne nauer caaie ap o:r aensciou 

Tnwiai heard 	r 	Y Dhsaman.t,, LU.. ''ume tor the 

I-a'e 'wch as 	. 	fl . \-'i ohapacra. 	LU. 3T. 

Couscl. Now, the a 	ijearit D2 0 tcts her prayer in the 0. A. 

to 	ha.-'c a dirccUoi to 	the ;c.speiidcnts 	to cons.der her 

T)re:flhjj0fl,5  at 	.kiflexu:cA dii 	' i:clu'..ii, 



hi cILnng IILC an aKen b/ the 

RL'pondents and the grievance raised in the 0. A., we are of 

the view that it isonly proper for Jus' '.Fnbunal to dispose of 

the Original Apphcaton by giving i dir :tioii n the 

ics)ndent N o.4 to consider A ne'urcs- A.'9 kind Al 8 and 

to consider the nevancc of the aplicaiit, 

Aceordinth, the 	. is diposcd of by 

directing the 4 Respondent to dispose ot AnnexuresAI9 

and At 10 within, a reaoiiah1c time, at. any rate within 30 

0. tupt of 	Th o 	rLkr 

A copy Of tms order  

Respondent on tile expense 01 thea 


